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PAPERS LAID ON THE TABLE

Kerosene SuppLy 1N DELHI

The Minister of Petroleum and Che-
micals (Shri IInmayun Kabir): I beg
to lay on the Table a statement re-
garding supply of Kerosene in Delhi.
[Placed in Library. See No. LT-
4966/65].

ReporT oF CENTRAL WacE BoArp FOR
COFFEE |PLANTATION

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I beg
to lay on the Table a copy of Report
of the Central Wauge Boarg for coffee
plantation industry. [Placed in Lib-
rary. See No. LT-4867/65).

Dernr MiLE ScHEME

The Deputy Minister in the Minis-
try of Food and Agriculiure (Shri
Shahnawaz Khan): On behalf of Shri
C. Subramsniam, I beg to lay on the
Table a Note on the present working
of the Delhi Milk Scheme. [Placed
in Librury. See No. LT-4968/65).

ANNUAL REpORT AND AccoUnTs or
Narttoxar Co-opEHATIVE DEVE-
LOPMENT CORPORATION

The Minisier of Community Deve-
1 t and C tion (Shri B. K.
Dey): I beg to lay on the Table a
copy each of the following papers:—

(i) Annual Report of the National
Co-operative Development
Corporation New Delhi, for
the year 1984-65, under sub-
section (3) of section 14 of
the National Co-operative
Development Corporation
Act, 1962, [Placed in Lib-
rary. See No. LT-4969/65].

Annual Accounts of the Na-
tional Co-operative Develop-
ment Corporation, New Delhi,

(ii)
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for the year 1883-64, together
with the Audit Report there-
on, under sub-section (4) of
section 17 of the National
Cooperative Development Cor-
poration Act, 1882. [Placed
in Library, See No. LT-4970/
65].

Avry Inpra Services Rures anp Notrer-
CATION UNDER KERALA SERVICE Com-
mMiss1oN (CoNsuLTATION) REGULA-

TIONs 1857

The Deputy Minisier in the Minis-
try of Home Affalrs (Shri L. N.
Mishra): On bebulf of Shri Jai Sukh
Lal Hathi I beg to lay on the Table—

(1) a copy each of the following
Rules under sub-section (2) of
seciinn 3 of the All India Ser-
vices Act, 1951:—

(i) The All India Services (Pro-
vident Fund) Second (Am-
endment) Rules, 1065, pub-
lished in Notification No.
G. 8. R. 1175 dated the
215t August, 1965.

The All India  Services
(Death - cum - Retirement
Benefits) Fifth  Amend-
ety Rules, 1965, published
in N.tification No, G. 8. R.
1176 dated the 21st August,
1965,

The All India Services
(Death - cum - Retirement
Benefits) Sixth Amendment
Rules, 1905, published in
Notification No. G. S. R, 1308
dated the 11th September,

(i)

(iniy

1965,
[Pla~ed in Libraryy. See No, LT-
4971/G5].
(2) a copy of Notification No.

G.C.(P) Xo. 565 published in
Kerala Gazette dated the 17th
August, 1985, making certain

amendment: to the Kerala
Public Service Commission
(Conzultation) Repulations,

1857, under clause (5) of  artl-
cle 320 of the Constitution
read with clause (e) (iv) of
the proclamation dated the
241th March, 1985, issued by





